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RepJcia'nt(S) 	2 Oj'S 
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dvocate for the ppiecan+f 4v 	 4 

Advocate f o r the Respondat 

of the Trini 	
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1, 
98O2 	There is no representation0 The 
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S . 	case is adjourned to 13.8.2002 for 

• 	
admission. 

/ 
Member 	 Vice-Chajan 

H LIZ pg 

	

13. 8.20OZ 	 Put up on 26.8.2002 for admiss- 

• 	ion. 

• 	
• 	it 	••O 

1ice.-Chairman 

i 	•bb 
• 	

1 

I 

I 

1 



t 	

.- . 

	

26.342. 	•'.. Heard Ylr. P..Oeb Roy, learned 

v. C.C..5.. L;f:rithe Respondents and 

also Mr. M.K.Mazumdar, learned counsel 

• 	for the applicant, 

The application is admitted. 

Call f r the reco rds. 

The raspandents are allowed 

Pour weeks time to file written state-

......... .ment 

List on 24.9,2002 for orders. 

Member 	 Vice-Chairman 

nib 	 . 

24.9.02 
On the prayer of Mr.A.Deb Roy. 

............................... 'Sr.C.G.S.C. further two weeks time 

is allowed for filing of written 
statement. List on 7.11.02 for 
orders. 

Vice-.Chajrman 
Member. 
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7.11.02 	 Further four weeks time i 

allowed on the prayer made by Mr.A. 

Deb Rdy, Sr.C.G.S.C# for filing of 

written statement. List on 10.12.02 

for orders. ' 

em' 	 Vice-Chaian 

lm 
• 	

( 	 10.12.02 	Written statement has been 

filed. List the matter for hearing 

on 691.2003. 

Member 

mb 
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Present: Hon'ble Mr Justice V.S. Aggarwal, 
Chairman 

Hon'ble Mr K.K. Sharma, 
Administrative Member 

Heard Mr M.K. Majumder, learned 
counsel for the applicant. There is no 
representation on behalf of the 
respondents. Hearing concluded. Judgment 
delivered in open court, kept in 
separate sheets. The application is 
dismissed. No order as to costs. 

(c 
Member 	 Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI 3ENCH 

O.A. / 	No, 255 	• o 2002 

6.1.2003 
DATE OF DECISION ............... 

SmtIIakheswariDevi 	. 	 , . 	 . . 
	 11- tNT 

MriMJK. Majumder . 	. , 	. . , , 	.. 	
ADVOCATE FOR THE 
APPLICkNT(S). 

- VERSUS * 

Th 	nion of India and others 	 . REsPQNUENT(S). 

,MrJA.; DeD oy,SF. C.G.S.C. (not present) 	 ADVOCATE FOR TH' 
RESPONDEI"Ti'(S). 

THE Hbl'flBLE MR JUSTICE V.S. AGGARWAL, CHAIRMAN 

THE HPN1BLE MR K.K. 	SHARMA, ADMINISTRATIVE MEMBER 

Whtiier Reporters of local papers may be allowed to see 
the judgment ? 

To be referred to the Reporter or not ? 

3, Whter their Lordships wish to see the fair copy of the 
jugrent ? 

4. Whter the judgment is to be circulated to the other 
Benches 7 

Judgrnt delivered by Hoble Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.255 of 2002 

Date of decision: This the 6th day of January 2003 

The Hon'ble Mr Justice V.S. Aggarwal, Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Smt Lakheswari Devi, 
Wife of Late Hem Chandan Borah, 
Village- Chagoli Chuburi, 
P.O.- Bihuguri, District- Sonitpur, 
As.sam 	 Applicant 
By Advocate Mr M.K. Majumder. 

- versus - 

The Union of India, represented by 
The Scientific Advisor to Raksha Mant.ri, 
Ministry of Defence, 
D.G.R. & D. Organisation, 
New Delhi. 
The Director Research Laboratory, 
Tezpur, Solmara, P.O.- Dekargaon, 
District- Sonitpur, Assam 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. (not present). 

0 R D E R (ORAL) 

V.S. AGGARWAL. J. (CHAIRMAN) 

The applicant by virtue of the present application 

eeks a direction to the respondents to consider the case 

f her son for appointment to any post in Grade 'C' or 

rade 'D' on compassionate. grounds. 

Some relevant facts are: 

That, the husband of the applicant died on 

1.11.1995. He left behind the applicant and a son, Bipul 

handra Nath. The applicant submitted an application for 

ompassionate appointment of her son on 12.12.1995 
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: 2 : 

pleading inter alia that she has no source of income in 

the family and her husband had died after a prolonged 

illness. She complains that though she was assured that 

her case would be processed and she should wait, but, 

ultimately, the request of the applicant had not been 

accepted. Hence the present application. 

Needless to state that in the reply filed the 

application has been contested. It is not in dispute that 

the husband of the applicant had died as alleged by the 

applicant and that she had submitted an application for 

appointment of her son on compassionate ground. It is 

stated that as per the decision of the Government of 

India, since the case of the applicant and her son did not 

fall within the guidelines or in other words, the income 

of the family was more than the prescribed amount and they 

were not below the poverty line, the request has been 

rejected. 

After hearing Mr M.K. Majumder, learned counsel for 

the applicant, we are of the opinion that in the pecUliar 

facts it will not be permissible for this Tribunal to 

interfere. We have already listed the details in the 

preceding paragraphs to indicate that after the death of 

her husband, the applicant had applied for appointment of 

her son on compassionate ground, but what has not been 

disputed is that 5% of the DR vacancies are reserved for 

appointment on compassionate ground. The instructions of 

the Government of India further provides that the income 

of the family should be below the poverty line. In the 

present case on both the counts the prayer fails. It has 

been pointed out that there are no DR vacancies for 

appointment of the applicant's son on compassionate ground 

since the income of the applicant and her son is pension 

Rs.535 + D.A. Rs.791.80 which comes to Rs.1326.80 per 

month.......... _",4 
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month which is above the 	poverty line so fixed. 

Resultantly, looking at the case of the applicant from 

this angle the applicant is not entitled to the relief 

claimed. The application must fail and it is dismissed. 

No order as to costs. 

K. K. SHARMA 
	 V. S. AGGARWAL 

ADMINSITRATIVE MEMBER 
	 CHAIRMAN 

n km 
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IN 	 ANI5TRATIv 	UN: 	GUHATI B4cGH, 

(A!n Application under sEction 19 of the 
ministrative j. dburjais Act,19$5)'. 

Title of the case 	O.A.NO. 	s''/zo2. 

mti. taJth€swari £)evi, 
'I,.... iPlicajo 

versuE-
union of in.ia & 

• 	 ...... Reondtits. 

NP 

_ 	 Ptcu1ars. 	 p 

•1 1. 	 pplication. 	 1 10 
• 2. 	 Verification. 	 11. 

3. 	 Death Cej±iflcate. 	12 	13. 
4• 	Ix 	 Lea1 Heir Certificate, 	14, 
50 	In 	 Application dt.12.12,95, 15. 
60 	xv 	Aidavit dtd.Zi.5.97. 	160 
7. 	v 	Fresh Application dated  

7.3.2)00. 	 17. 
80 	 VI Series. 	Rrnner to App1icatio 	18 2)0 

3 NOs. 
90 	 Application dt, 5,1.2)01. 2L 	22. 
10. 	VIII (1) 	No ObjEction, 	 23, 

VIII 2 to 11, OthEr. Testinonjj, 	24 33. 

• 	 piled by 	AL.- 

Advocate. 
J 
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IN TH4 CNTL 	NXQIV TRIiUiI, GUAHAI 3CH. 

(An Applicatlon under.,section 19 of the 

Ad4dnistrative Tx4bunal kct o  1985). 

O,A. NO& 
	 /Z02. 

UTWUN 

stiLakheswart evi, 

wio. t ate H em ( an da Borab.. 

vi11ae C2ieo1i chuburi, 

p.O. 	çuzri, 

iit4ct 	pnitpur, Assam. 

...... pp1icant. 

ND 

10 Union of Inuia#  

res. 	by 

The scientific AdvisOr to Raka Manti, 

tinist of DOftflCG, D.G.R & 1). Øaniation, 

New De1hi - 110011. 

26 The Director Researth Laboratogy, 

rezQurz, Wimara&  p,Q. - 

District - rnitpur. Assam. 

• * I S 0* ReEOnd 	
!.. 

	 .4 

J 
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1.Y 

1. 	DAIL S OF Th PPtiTION. 

rticu1ars of pder(s argaInst uhich this 
-- - 	 - - 	 - 	 - e 

1t ion i smada. 

subject in j4ef, 	iidue de.ay in cnsidering 

the appointmait of the only 

on of the p1icant on 

cO npa sion ate g PUnd on death 

of her husband after, pn,long 

treatmeit of cancer on 11.11.95. 

2, 	Jun sdict ion of the T nibun a. 

The applicant declares that the subject-.matter 

of this application is well with the jurisdiction 

o ± this Hon' bi e T nibun al. 

3. 	timitation. 

The applicant further ceclares that,, the 

application is not barred by limitation. 

4* 	 of the casei- 

4.1. 	That the applicant is a citizen of India and 

as suth she is entitled to all the rizhts, prntections 

and priviles as guaranteed under the Onstitution of 

india. 

4.2. 	That the applicant lost her husband an 

11.11.95 't.an he was an euployee of the office of 

th e.,. 
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thO Director, gesearcth tabzratoy #  in the post of 

junior Gestetner operator of D.R,., Teur. 

opy of Death Certificate is annexed as 

Mnexure - 1. 

	

4.3. 	That the husband of the pp1icant died of 

cancer after prlong treatmt leavinç biind the 

applicant wfe and their only n Sri Bipul handra 7 
Nath as deidit, 

oopy of the 1 ej a]. heir oext ificat e is ann exed 

as Ann exure - XI. 

	

4.4. 	That on death of the husband, the ipplicarit 

on .advise of the Respondent NO. 2 filed app1ictin for 

onpassionate appointmet of her, son on 12.12,95 cxntand.. 

ing inter alia that there is no source of incxme in the 

family and the husband died after pulong treatment of 

cancer for which they had to EpEd nrnej 1ie anjthin 

but un fortunately he died which caused th em eCXn mi.. 

cally suffer and since there was no other source of 

inoDmne they had to brn3w RDfl$7 fDrn relatives and 

prayed to appoint her only son on oassionate gmund 

to meet up the ixzediate need for mere survival of the 

4 

' apy...... 
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A copy of the rrestatjon datei 12.12.95 

is annexed as Aflfl extno III. 

4,5. 	That on recet of the application the 

reonUt directed the applicant to submit some papers 

and docuxnat in the form of affidayit e.jja1 heir 

cetificate and no-objection certificate to appoint 

her son on conpassionate gmuncL and accordingly the 

applicant submitted the required papers and docurnits 

with declaration that e <es not have any objection 

for onsideration of her en's appointmt on conpas 

sionate grnund under die-inharness scheme end wa,ited 

for eaxiy rly f mm the re,ondit. 

4,6. 	That thereafter she mt the Re,ondt No,, 2 

por&nally and rreseted and prayed for early 

aj,pointmit of her sn against any post available, 

The re)ofldQ1t in rly s±uply assured her that her 

case is under pmcess and a&ed to wait. 

I 	4.7. 	That in the year 197 the &e,ondft1t asked 

the applicant to file legal heir certificate and the 

declaration again to coaplete the pmcess of granting 
'4 	

cxnpassionate appointmt anQ the applicit finding 

no other..,,., 

ZT 4 
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ro other alternative filed the same pers with the 

hope that this time her prayer will be onsidered 

and the authority duly received the same under seal 

ad signature. 

opy of the affidavit dated 2).5.97 is annexed 

as Annexure - IV. 

	

4.8. 	That as the ReVondent <aid not take any stq 

to pmvide a job to the son of the applicant for a 

long time and as the financial on&Ltion of the family 

became miserable one due to heavy 1oa taken at the 

time of treatment, the applicant again submitted 

another application to the aepondent No.1 on 7th 

Mardi, 2)00 reiterating the facts inter alia that sh e 

already applied to the Director, gesearch iaboratozy, 

Teur on 12th December, 1995 for app:intmait of her 

son on aupassionate gnunQ but no appointment offer 

have beei given to her son. The copy of the applica... 

tion was also sait to the Reonant NO. 2 for 

necessazy action. 

copy of the application dat ad 7, 3*  2000 is 

annexed as Aflfl exure - V. 

	

4.9. 	That the applicant thereafter sent rn1nder 

on 9.5. 2)00 to the Reondent flo.1 with cxpy to the 

gOOflQit 
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RO0fl1t NO. 2 referring her application dated 

7. 3. Z)OO requesting to intimate her the preseit position 

of appointmentw  of her son* 

it is peitin ant to mantion that, thereafter, she 

o rreonded with the Re)onctant over tel e ram on 

2t.6. 2D00 0  18.8. 2000 which cvulcL at least resulted to 

rippen the case of eyapathetic, umsideration by the 

aeonant to ask the applicant and the son to file 

afredi no objection certificate by nother against 

consideration of anpassionate appolntmant of her son, 

fret appUcation by the son seeking appointmant on 

oupassion ate gyjd with testinonjals and biodate 

etc. The applicant being left with no OptionJ but to 

wnply with the supebanaining power of the authority 

submitted the required particulars afresh for fav,ura 

ble o,nsideration on 5.1. 2D010 

py of the rercdn'er, fret application no objeo. 

tion certificate and testinonial s with biodata 

are annexed as imnexure vi.-series. and VEX. and 

WII series reective1y. 

4.10. 	That since submission of application in the 

year,  1995 the authority have not onsidered the case 

of the...... 

>44 
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of the app1ica2nt instead they have unnecessar41y 

jginç the matter asking time and again to file 

freth application AUdi is against the fonnulated 

sd ene of the Qovemmt ict resulted to zu.1n the 

family. 

4.11. 	That the applicant rst humbly submits that, 

due to nononeiterat,)n of the appointmt of her am 

and merely dr&ging the matter the family is being forced 

to a h€pless situation 4aere there appears to be no 

positive hope of onsideratn by the Repondt as 

udi, finding no other alternative, the applicant 

appaskm pplx)adulng this HOn'blê Tribunal fo r pnuteo.. 

tion of her leitimate xiht and it is a fit czse sthere 

the flon'ble Tribunal may take leniQt view to .lntefere 

with and to pxDtect the right and interest of the 

applicant by directing the Reqpondent to onsider the 

case of the applicant, 

4.1 2. 	That this app1icatin. is made bona fide and 

fo7 the cause of justice. 

50 	(3v)unds for relief(s) with legal p )vi sior. 

5,10 	por that, the Keonaeit acted illegally and 

arbitrarily in non-ansideratijn at the case of the 

applicant fora long time and vi l at ed 

5, 2...... 



M.  

5.2, 	For that the ReSPOUdent till date have not 

consideód the prayer for onpassionate appointznt 

nor have intimated position instead, evfin after 1pse 

0± 6 Yea7s seeking fret application withOut onside 

ing the earuerone filed on 12.12.95, 

5,3, 	Pon that the Reonde1t have onsidered the 

case O f  other pp1icait o are simila4y circumt,ej 
but have not onsidored the case of th ,e applicant and 

this VJ01 ated the pX)JiEiofl of Art. 14 and 16 of the 

constitution of india. 

5.4. 	For that, as per the ibzmulated scheme, the 

deidait family of the deceased tho died in harness, 

• 	ia11 be immediately extended help to save them from 

immediate necessity providing appointment on applica. 
tiori e  But In the instant case, the Reozdat in total 

• 	def.ico of the scheme delayed the matter without evqft  
on$dering the Wirit of the scheme and thery fr 

tated the right çuaranteed under Article 19, 38, 30, 

41 and 43 of the Q,n tLtut ion of India. 

• 	505, 	For that, the application was filed within one 
nnth of death, being eli ini e to be ccn sidered, but 

since,.,, 

I 
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5ince thei he was assured and the applicant acted on 

1 e itimat o and bon a fide a ect at ion, but th e a eapon-

deit did not intimate anything and kept the matter 

pt&1ng whidi anr,tts to diial and while danying the 

aeondeit did not give oppoitunity of hearing whida 

violates principle of natural jutico and administra. 

tive Lair play. 

64 	)etàils of rmediese,austed 

That the applicant states that she haè e3thausted 

all the remedies available to her by flung application, 

reminder etc, and there is no other alternative and 

etfivacious remedy than to file this application. 

7. 	4atter 0t jyioi4y filed orpiding 

with any otherurt. 

The applicant further declares that, she had not 

previously filed any application, writ petition, or 

suit befrre any cxurt or any other authority or any 

other Ben th of the Tribunal r€aadixg the subject matter 

of this application nor any sucb application, writ 

petition or suit is piding befrre any of them, 

a.... 

ci 

.1 



- 	[ I 

C 
	

fly 

_ 10 go 

8. 	ae1ief)htf 

In viewof the facts rnEition6d in para 4 above 

the applicant prays ior the f1lowing 	ie4s) : 

to direct the RespondEnts to o)n.idev the case 

of the applicant appointing her son in any post 

of Grade.- 'C' OrGrade'D' On onpaseionate 

ground and/or grant the a 	val/sancti.on for 

appointmEnt on passis.nate g.zouno tnder Direc.. 

tor, ReSearth Laboratozy #  Teur, within a very 

tort pezio(. 

any other apppriate relief(s) as the Non'ble 

Trib1nal may cien fit and pixper. 

interim oderif an 	aye fbr ; - —..---------.. 	- 	- 	___R_ -• - 

pendency of this application shall not be a bar 

to oonsider the case of,  the applicant's son as per 

eth eme of the,  GovernmEnt. 

Payticular -°- 

i) 	I401No. 	: : r'iJ4 
ei -?-- 

it) 	Date of i 	 — 

Issued fm 

iv) 	Payable at 

List 0 f cn  closure $ s givii in the Index. 
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VL1I FIC4hTION. __- 

mti. La1thewai Devi *  wire of late liew Charicta 

açed atout t 	Y€a, zesic€nt ofChagoli 

hubug, ]3iugui, $lnitpux, tb bej'eby verify that 

the statement made In parajraph 1 to 4 and 6 to 11 

are tiue to my igowlede an tho e made In parr,h 

S re te to lEgal advice and x have not sUpprea,4:%ed  

any material fact, 

Md I sign this veifictjn on this 

of July 2002. 

p 

signature of the applicant. 
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n exu 

n NO. 10. 

It is hereW cetiEi ed that th e below mit ion ei 

n(brrnation has been 1lected £rn the o,iginal 

egiter of the office of the BPfIC, 4oUZa - Bthuu34 

undei Ga1iai Deve1ppmt ilock, Dj5tri.ct ..Sonitp)ar, 

ssam. 

N aifl - HW Ljaandra ior. 

Ia1e. 

xate of deat: 	 ationa1ity, 	indi, 

place of death : (agoUa .hubui. Pezmant AddreEss. 

Chacoli cjnibui,po. 

uiqj Bihuui.sonitpur. 

s)n of ; L ate son si BOM.,  

Preseit Addrese; cho1i Chubuvi. jegdn. No. 282. 

Date of gedn. 
16.11.95. 

sn. of i ssui.ng authority 

DesiflatiOn. 	Ill eib1 e, 

Date 28.11.95. 

N.B.: cause of death reazded in the.ejta 
4tPsrk will not be mtioneu. 

ddvocate. 
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GO YNM1NT &1F 

O.FFICE OF THE DEPUTY co SLO1sRs SONiTPU; TUR 

(ISXRACY BR;U, cH). 

NO, 5VF3/96/97/662, 	Dat. 27.3,97. 

CERFIç_TE. 

ThiE is to certi4 that the foliowi.ng persons 
• 	are the 1Ea1 heirs of deceased Hem chanctra ]3O ra of 

viii. - chBajjcuburj under. Teur police $tation, 
DistZict - $onitpur Assain. The deceased was serving - 

J 1. Cestetner Operator unaer DefEnce aesearth 

LabQrato3Y. Teur, AEam 

•
gL o&oe Name. 	 Re1ti2n  
1. smti t&theswari Deyj • 	 wife. 	45 years. 

2, 	Shrd i4-u1 Cjzafl(ra Nath. 	son, 	 *1 

• 	This cetiflcate is issued on the basiE of the 

rort received fzm the circle Qfficer.Te,ur £eve1ue 
Circi e vide NO. TRC. 2/9 4.9 7/3149, dtd. 12, 3,,'q 7. 

This *a certificate is issued for the pupose of 
penzion.r  G ratuity and G. i. S. only. 

Addi. DEPuty Commissioner, 
sonitpur, Te2pur. 

M€fff No. 8VP63/9697/662(i) 	Date 27.3.97. 
py to ;- sbri iipu1 chanQra Nath, Woe j,ate Hem thandra 

aora, villacre .-chac1j cuburi with refee - ce 
to his application dtd. 242.970  

d/.. IllEgible. 
Ad1, DqflLty Commissioner, 

Atts'ted 	 Sanitpur,, T epur. 

(>4 	 _ 
ddocate. 
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AtA_ecu1e -lfl. 

The Director, 

DOfQice gesearth LaJxratory. 

• 	5Ub 	p1icatin fbr the post on cx)npasion ate 
G nurici in Sri BJpul ciandra Nath. 

with due reEpect 091 would like to intimate 

you the 511owing few lines for your kind onsidevation 

that sir, 

(j) 	riy husband late Hem Chandra 3ori, T.G.O, was 

an up1oyee of this LabbratOXY and e4red on 11th Nov. 

• 1995 after pxolong illness. 

after 
	 no athr sDurce of incme in my family 

fer nV iny husband EViredo AS a resit1t I have been 

paying eo)namically trnuble to run aj family, 

(iii) 	so uruier this circumstances, x pay to you to 

appoint ITJ EOn Sri ]3ip1 Chandra !ath On O)flpassionate 

in this laboratory, 

Thanking you, 	 Yours faithfully, 

Date 12.1 2.95. 	 t sd Sri L a]thesWaVi Debi. 

11i8sLateHeiuthandraBorah, 

viii. - Choiidiuburj, 

P.O. - 

Diet amitpur (air. 
Advocate. 
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nexure .-_I. 

I, tmti. talthoswari Devi, sb.  Late Hem Chandra Bora 
aroct about 45 years, by religion iUridu by Occupation 
housewife a 3esidnt of village Chagolichuburi.. j'jouz 
Bihturi, iii District sonitpur, Assam& do hereby 
on solem oath and affijuiatj)n, state as under 

10 	That Sri J3i)ul CbaflQra Nath is rW only son and 
I am dEpEdelt on  

That i do hereby soiely (aeclare that i have wil-
fully give-i arj onut to the appoitnunt of xj am 
sri 3ipul Ch'andra N  ath on Q)U as sion ate rn 11 d on sequ.. 

tia1 to the death of uy husbanc aboveiame.id r6ho died 
iiuile in service. 

That this affidavit shall be used by way of avi 
declaration to the effect that i have givei my wilful 
onsent in the matter of appointment Of ny Eori Sri Bipul 
Chendra Nath on onpassionate grnurid. 

Verification. 
i, 5rnti LaJthewar Devi,, do hereby declare that the 

statem(nts made above are tzue to the best of xmj knowledge 
and belief and x sign this Verification at Teur on 
Zth day of may, 1997. 

Attcs 

Ide-itified by - 	 Sri Laitheswazi Debi, 

d/_ ill€gibie. 
Advocate, T epu r. 	.rn b ef re ar by th e dqon e-t 

being ideitifjed by Sri 	aikia, 
Advocate, Te4ur. 

d/.1. 1.11 eible 
Z,5.97, 

Magistrate, Teur. 

j 	4dvocate. 
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azure . V. 

FZOn : Siut. Latheswari Devi, 
W/O. t ate H at Ch nctra 130 rah, 
Viii. - Chaa1i Chubur4#  
P.O. - Bihugiri. 
Distt. - nitpur (ssaz 

TO : 	The scieitific idviser. to Raka tantri, 
MiniEtYy of DetQice 

& D 0inisati,n, 
New D€Thi - 1100110 

subj act : Request for the p0 st o f LDC. of Sri aipul 
thandra Nath as compassionate jQpointmQit 

si. r. 
with due reect I bg to state the following few 1ine 

in onnectin of appointmEnt of ny son Si L3iPul th. Nath 

() That Sir, I am the wife of Sri Il em Chandra Borah 
o was serving under D T eur as G estetn er 

operator and eired on 11 Nov, 1 95 after p1ong 
suffering fxm cancer. 
That fly husbid had no inoDme source eXcEpt the 
low grade service. 
It is very rdifficult to me to maintain our family 

fnm the family pEnsion. 
That sir, x have al ready' app 1 iGd to Director 
Research Laboratory,, Te2pur for appointmEnt of n 
aJove son on 12 Dec.'95 with onpl ate dQcumQlt s 
But appointmEnt is not yet getting by ny atove son, 

terefore, you are requested kindly onsider ny case 
and appointmEnt may pleased be made to ay son so that I may 

be able to maintain our family particulaxty in this hard 

day s. 

your kind cxnsideration is requested please. 

Thanking you. 

Yours faithfully, 
Date:07 Mar' 	 d/.. Sri jakhesr.i Debi. 

Copy to :- 	 (SMT. takheswari Debi.). 

1. DireCtor Researth tatoratozy 
epurs solniara, p.0,Dek(azaon, 

Dist. SOnitPur# (A55a4. 	equestz for necesay 

aCtiOfl on the above matter. 
Attcsi: 

4docate. 
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nexure - 	(series) .i. 

$int. takheswari Devi, 
at C H em <h an <1 ra io rth, 

Viii. cjibaça1i Chuburi, 
P.O. 	51huguri. 
4 st. - $)fl itpu r 	sank. 

TO 

me Scieatific Adviser to Raksha iantd, 
M1XstJ1 of Defce, 

R D Oanisation, 
ew Delhi 110011. 

subject :- Request br the post of TJDC or Sri Bipul 
th. Nath, as onpassionate 	zitrnnt. 

Sir, 

Referace nw application dated 07 Mar 'ZO0. 

May th e p resi t position of appoixtmi t of 

$ri Bipul Chandra Nath pI'ease be Intimated at an earay 

date, 

atanknc you, 

yours faithfully, 

/.. Sri taJtheri Debj, 

Dated 	09 May, 'Z)OO. 	 LA&IB&MRI DV(), 

CO-0 to  - 
1. Director, 	 •X ReferEnce fly appli_ 

DefEnce Research Laboratory, Z cation dated 07 !jar' 2)o, Teu,, o1mara, P.o. )eka!rJaon,X I may please be intimated 
Dist. sonitpur (AssarT.. X prest position of 

X appointmEnt f ny above 
son sri 3pu1 Ch ,Nath 
at an eay Oate, 

Advocate 
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(srs.) -3 2. 

The scieztific AdviseZto Rak1aMaflt3i 
Mi1iEtZf of DeCE 
X R & D 016nisation, 
i4ew Le1hi - 110011.. 

COPaflate .pointmt in. reect of $ri l3ipul 

Ch. Nath as Lr)C (.) ROer nT application dated 07 Mar 

1  Z)O0 and reminder dated. May 2000 (.) I am facing 

financial. hadip (.) My hubarid Sri Hem chandra, sorah 

serving und.er DIA, Teur, as Gestetnei..Operator and 

expired on 11 jiovo 1 95 thila on service (.) request 

anside 	case and arrangeai'it of 	 sn may 

please be made at an eaily,  date, 

d/ Sri tkheswari Debi, 
w/0. Late HU Ch. Borab, 

Dated 	rixi • too. 	viii, çitagali Chubuyi. 
P.O. - 3ThUQUri. 
j4t. - Snitpur. (issam). 

Advocate) 



-00  

(srs) -3, 

Fzm $ $iut. Lakheswari Devi, 
wlo • t ate H em Q. Bo rh, 
will. cha1i chubtri. 
.0.- BlhUgUriar 

sonitpur (Asa. 

To : ThS scieatific Atviser to Raksha Mafltti, 
MifliEtit of Defetce, 
U & D. 0,;anisation, 
MGW Delhi - 110011. 

subject Request for the poet of z tLC of sri Bipul 
Ch. Nath as Cxn'pasionate Wpointmt, 

Sir, 

Refer1ce anj application dated 07 Mar 1 2)00, reminder, 

at. 09 M$Y ' 2)00 and P.x dated Zt Jun .' 2000, 

It is submitted that in spite of, reated app eal/ 

reminders for.pointmt of ay E)fl Sri l3ipUi Ch. Nath, 

neither any r1y nor appointment order has £0 far beei  

received. 

Therefore, Your honour is recuested kindly look into 

the matter synpathetically and do needful for appointruait. 

Thanking you, 

I Dated : 18 u(5. ' 2)00. 

copy to - 

Director. 
efce Research Laboratory, 

- 	 sur. jmara, 
P.O. - D€ka,xjaon, 
DiEt. Whitpur (Assarr. 

- Attcsj 

yours faithfully, 

Sri Lkheswari Dbi. 

(sET. LakheEwari Devi). 
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A.Mexu)X vu. 

TO 
The Director, 
Defce Regzearch takoratolZy, 
post Bag NO. 2, 
T62PUr (Asan. 

8ib.. &Wlivation for jppointmait on uasiate 0 mund. 

with due reEect I iou1d like to state the iblloing 
few lines fr your kind cx*nsjderation. 

1 • yyfather late H em ch amdra Borahp 1unio r G est ether 

operator was an enployoo of this j,aboratoy and 

eired.on 11 NOV* •5 after, prnlonged illness. 

2, i have not other sources of inome in uy family after, 

Popired Of w father. AS a result x have been facing 

financial haxasbip to rM aT family. 

3 	y i3io..data is €nclosed. 

4. NO Objection certificate fm UY nother for appoint.. 

mt me on a,npas si.on ate 0 m un d is al o enclosed. 

under these circumstances, x pray to you to appoint me 

on cflpassiofl ate 0 munCt in a suitabi C post in this 

yaJX)ratO3Y. 

Thanking you, 
yours faithfully, 

d/.. Sri Bipul Ch andra Math. 

(i Bipul Chandra Nth), 

5/0 • Late H em ch and ra BOrahs 
viii. - dha1i chuburi, 

P.O. - Bihixjuri, 

Date 5.1. oi. 	DiEt, nitur, ssam. 

ddvocate 
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AflnX. vi:i. 

WAO 

j. flame in full. * SiRl BIPLL QiANL4tA NATH 

4 Father' s Name ; Late Hem (andra Eorah. 

 Pmto Address. : Viii. - Chaoli Chuburi, 

P.O. - Biuri, 

P. . - puthimari, 

- Dist. 	Sonitpur, 

 tocal Address 

5, Date of Birth 2).10.69. 

 Caste $ O.BC. (Nath). 

 EdUcational Qualification, - H.S. S.L.C.P ass. 

erien ce : NO. 

 Other, caalification Typewriting, 8nd N. C. C.pass. 

 aeligion. : HifldUiSSu. 

Date - 5 .1, X01, 	 signature. 

Attcsj 

j 	Adwocaie 
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Ann  cE!— 	$erieE 1. 

TO 
The Director, 

H Defefice Research t,  ab rato r, 
pOst BaG NO. 2, 
TeUr,  (As$azr. 

Sub: NO obi ectiori çrtificate. 

sir, 

I SMti. akheswari Devi wife of L .ate Hem Chandra 

Bo.iah, Viii. - 	jalithuburi, P.O.- BThuçuri, .Dist. - 

nitpur, Assam, is hereby nominate sri 3ipu1 (iaridra Nath, 

rrrj only sn to appointuuit on onrpassionate 0 zound to your, 

I 

 

Laboratory on my bh al f. 

have no objection fr his appointment at D, 

Teur (ean. 

Thking you.. 

You.rs faithfully, 

sri t  akh eswari Dej). 

Wife of late Hem Chandra Borah 
viii. cua1ithubu, 

P.O. - BiiWguri, 

Dat - 5.1. Ol. 	 Dist. -  pnitpur, Msam. 

Attr' 

4docuze. 
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0 

exure 	Srs. 2* 

All asearn Other Baocwar(i c1ase& Association 
• 

(A Reegd/Rec:)gnized cio-iwnomic O,axUation 
O±QBCAeEa1t. 

(Ref. No. D/1fl$C/112/l3 O.tød DipUr, 
• 	 the 3rd march t  1976). 

$UR.3YAIQ14TA RWH PA;GAUHXI780 22. 

• 	Si. NO. 27061 	of 1985. 	Date - 3.10.85. 

certified that shri Biu1 Ch. Nath, son of 

ri H€rndlafldra Nath, of viii, cha.oli chuburi under 

police station Teur, Subdivision eur, in the 

district of sonitpuro Assam, belongs to Nath (yogi) 

ca5t/a)mrnurkity which is reocjriised as Other sackward 

c1.as4/r4re other Eackward  class by the Govomrnnt of Assart6 

sd/u. ifleib1e, 
preside.it/GEnCralecjetay, 

All Assam OBC AE9CiatiOfl (Seal) 
(..uthoised) t4st. Presidtt/SeCretaiy 

cotrnteJic$ned by - 	 (seal). 

DutY mrnissioner/ (ea1) 
uDibi5iOnal Officer. 
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.jexuro - vtix  

Office 	81. 	 •( Photo). 

ad of eondajr £1ucatin, Msam, Guwahati. 

• 	 DMIT. g2ap artmental 
tt Chance 

Bipul than da N ath, en o f }i em th and ra N ath, 

• 	 Role 	M 	68 No. 266 io the High School Leaving 

certificate (Coirpart1nnta1) examination, 1988 to 

cXrnmEice on iriday, the 18th Novembex,1988, His/Her 

Date 0± Birth is 20.10.69. 

• 	 $ubjectE for ]xam1nation. 	E 

Note ;- Hours of Lixamination 

ong - 	 m9 a.m, to 12noon. 

• 	 jftexnoon -pmm 1.30 p.m. to 4.30 p.m. 

- iny alteratIonss made in the entries on this jdmit 

Card without the authority of the Board, rders the 

candidate liable to disqualification 	>r sittinç at 

this or any subsequet 	xajnina.tion, 

sd/ 	içC,Deka, 

cont11erof 	Xzuninations, 

i0ard of secondazyWiucation  
• 	 AEEaXfl, 

coixitersigned 	 Gauhat.:L. Zt. 

sW-. ille.4ble. 
• 	 office 	.in-dia7e. 

tt, of ice 	da7zJe. 
(Office seal). 

/ 

FA 
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m exua -  All srs. 4. 

OFFICE OF THE P1LNcPL, 

IXLZPUR GO V. H. $. $CHOOL. 

P xvisiona1 Certificate. 

rj.lhi.q is to certify that 6bri ii3ipul Chandra Nath 

sm o ± shri mem chan dra N ath, T eepu r, Oppeared in 

H, S.L. C./COnpa3rtfflEta1 xanination, 1988 thsxugh this 

school as a jejulaprivate Can(th.1ate under gofl M-.68 

NO. 266, H4/1e had passed In theDivision/ 

conpartrnerital Rules. His/Her date of birth is 0,10.1969. 

His/Her CXbfldUct and d. aracter have been good. 

with hijWher success in life. 

sd/a Ii1gible, 

Date - 24.4.89, 	 p rin cip al, 

Govt. H.SSchOoi. 

Te2PUr 

Attcste 

J 	4dvoX4t. 
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nnexure VUX Srs. 7. 

Si. NO, 10410 2. 

H ish er secondazy Education 	cii ,G uwah ati. 

ADMIT. 

Bpu1 chandra Nath, son of sri Hem chandra Nath. 

Roll 5 NO, -425 Registration o. 44133 year 1989-90. 

the }jgher $ecnda! Examination, 1992 onnmncing 

on th e 6th of Mard, 1992. 

El ecti ye subjects. 
- 

• Noteg-(a)sutjects for 	 As 	Eo. PSC(tP). 
Examin at ion, 
sours of Fxamination 

moming - Pnm 9 a. in. to 12 noon. 
• 	 jftemoon-. 	1.30 p.m. to 4.30 p.m. 

q. B. - ny alteration made in the etries ort this Admission 

çad without the authority of the cotci1 rders the 

candidate liable to disqualification for sitting at this 

or any subsequent Examination. 

5d/... i11ib1eo 
coritersicnod.. 	 ContmIler of Examinations 
5d/- i11e.ib1e. 	 ASsam FIiher Secxnciy Education 25.2.92. 	 (pci1, Guwahati-1. 
(OfficO 5eal). 
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flere viii.8. 

Attcs 

Office of the prncia1 

BIHURI HIGHIR SONDRY SCHOOL, 13ihauri. 

flitUr (&ssarn). 

Prnvi&ional cetiiicate. 

Book No. 9 	 51. NO. 808, 

This is to certify that SrA/ Sh 	BiqU1 Ch. Nath 

sori/daihter of Sri/L ate kern chandra Nàth, of viUje 

chagoti chuburi appeared in the 

(Humanities/ornmerce) Exanination 1992 thioh this 

thoo1 as a aeu1ar/pivate/Test. private cdidate 

under Eoll 285 o. 426. H4/1e had passed in the 

III (Third) Division. His/her date of birth is 

His/Her O)fldUCt 	tharacter have beei good. 

sd/.. Illegible. 
23.7.92. 

princi,aL 
BjhaguriH.S.SthOOl, 

Bhuri. 

ea1. 	 seal. 
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_ sit. 10. 

• 	TO iOM I.. 	X CONCN. 

is to certify that Shri 3ipu1 tandra 

Nath was a studit of this BihUr.t HiCjheV seonday 

School. He was an NCC authority frm time to time 

during the tenure o f hi g cadet 

He was honest, sincere, pains staking, 

well isci1i.ned and a cadet of antable dijtio, 

i wigh him all success in lire, 

i/c, 	cã/ 11 agible. 

1,8.87, 
3rd o±flcer, qc 

haguri H. S. school. 

P.O. 	BhacIurt* 
seal. 	 seal. 

A lftested 
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IN THE CEiTRJ.L rDt iI S 	21T!?TFJ iiJiJL, 

cuwAn.rI ECi 	iTI. 

E 

- 	 Siri Lakiqe swan Dcvi • 

-vs-. 

Unicu of India & 

-And- 

Written staterent sub&cted 

• - 	 by the respor'idents. 

The respndeflts beg t subiiit written sthte1ent 

as follws :- 

That witit regard to paras- 1,2,3,L.1,Lf.2 and 4.3 

the respondents beg to iTer ne csients. 

That with regard to paras 

4..9,4.1 0  and 4.11, the respondents beg to state that 

rst applicatien on ci:passionate grund appoincent 

received Ir -or Lakiieswani Dcvi WO Late H.C. i3arz ior 

her sn IpuJ. Ola. Nat 1.i2.95 but the application was 

incoiiplete. 	• 

Subsequently in several dates ther dcwcnts like 

qualifications, bi 	ta,successien certificate, affidavit, 

H 	lend revenude(2.B kathas) receipts,OUC certIficate, 
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Eplyen 	cin.ge regitratin card i&trk &iee t Of 

dSLC pass etc were receivec. 

* 	cease.H.G ira left beIi 	wife and erie sn 

(a,u1t unei1eye)- ttal 2 Ns (certificate issued by 

DO Wvaitpur an 27.3.97) 

* 	Lakesri Devi 9ya 1.3.2000 represente:er case ti 

SA t 	M cpy received by tiis ffice n 15.3.2000 . 	) 

In t1e cntext of I.er representatin DOP ciunicted 

Directr DRL am 92.95.2000(receiVe 	17.5.2000) t 

f*rwr1 cetails 'f tiie case. 

* thcer fram L.Devi te SA ta A M sm 18 Augt2000, cepy 

received by Directr en 22.8.2000 111 ,  

pul Nath was c1le fr typing test. 

Rsiner received frn DOP reg 4, rcAing nn reply letter 

17 . 5. 2000. 

* 	Heiner L.Devi tt SA ta iM on 16.10.2000 copy THEMIN 

received by DflL on 19.10.2000. 

* 	Five applicatin received frM L.Devi an,  15.1.2001 

Verific5tin of scil certificate in respe 	Zf 

ipul 0i31. Natk was sent t Inspectr f Scl n 27.6.2001 

* 	erificati®fl was csnfiriIe by Inspectr f Sc1cl 

n 5.7 • 2001. 
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Applictin fer ppiQtent z n c3i1passiate grun 

was nt flrwared ts li.Q. 

It is pertiflent to suot icr tie Gvt.Gf Incliats 

fl 3 	SiJfl.tC ii inc:ienL as f9l1ws :- 

516 3 f DA vacncies f•r eaci pest cn be Isrwarded 

on cpassi na te appin tLe t prviGe1. 

 Tie incre af tie fily siul 	be below pverty 

// line i.e. r. 1767  FM f•r 5(Five) iebrs i.e.(353.44  x  5) 

Na carry fa**rj q--%rd af cases beyn 1  (One) year. 

Present c.se. 

lie vacancy for DRfr csnsieratin. 

Incnie of tie faly(2 Ns) i.e. pension during the 

year of c:enceret of perisin is pensi-n .535 +(DA  14.8) 

791.80  = 1326.80  ,isi is ratci abve tie poverty line 

(353. 4L. x2 = 706.88) ketce dies net fall within tie 

1erit for cnsiG1ertin. 

The c&se cannet be ligerei any more because no carry 

frwar has ueen prescribel beynd 1 year. 

V E R I F I C A TI 0 N . 



VEiIFIcATIoN. 

I, Shri 4-fr 5'(1t.mm 	4Q-r' 	 preent1y 

wriig as 	 be duly 

aut1rise &'nc1 c31:rpetent tO sgn t.s verificttin, da 

kereby slenly affirzi and declare t1t tlae st.terent 

1fl&ce in tlae paras 	 are 

true to jay knswledge and belief, tese 'tade in prs 

are true t riy infrz:ti3n 

derived tkerefrox and rest are niy hu:bie subiissin, I 

have nt suppressed any ateha1 facts. 

I sing this veriiicati•n an this 	tk dy 

of 
	

2002. 

- 	(M 

DECLArANT. 


